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and Kerosene Supply (Adj. M.)
Bhri 5. M. Bamerjee: Some Mem-
bers have just now gone out . . .
Mr. Speaker:....may rise in their
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Shri 5. M, Banerjee: Some
Members have gone out.

hon.

Shri Mohammad Ellas: Why should
it be insisted every time that 50
Members saould rise in favour of an
adjournment motion? If one Mem-
ber tables an adjournment motion,
why should he be required to have
49 supporters?

Mr. Speaker; Would the Leader of
the party ask the Member to resume
his seat? Is it fair to continue like
this?

Shrimati Renu Chakravartty: No..

Mr. Speaker: There
some end.

ought to be

Shri S. M. Banerjee: Some hon
Members have gone out; that was why
1 wanted to request you to take it up
Iater,

- Mir. Speaker: Should I go and call
them in? Is there any such rule?

Shri 8. ‘M. Banerjee: The hon.
Minister was making a long statement,
and, therefore, thinking that he
would take some time, some hon.
Members had gone out.

Mr, Speaker: There are some other
adjournment motions also but they
are generally about the food situation
and the shortage of kerosene oil.
They could be taken up during the
discussion on the President's Address,
and, therefore, they cannot be taken
up separately now.

Food Situation PHALGUNA 2, 1887 (SAKA)
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Now, Papers to be Laid on the
Table,

Ehri Hem Barua: What about the
statement about the talks with the
Naga hostiles?

Mr. Speaker: The hon. Prime Min-
ister would make that statement at
3 pm,

13.08 hre,
RE. QUESTION OF PRIVILEGE
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13.08} hrs.
PAPERS LAID ON THE TABLE

Navy (Pay AND Arrowances) Recu-
LATIONE

The Minister of State in the Minis-
try of Defence (Shri A, M. Thomas):
On bebalf of Shri Y. B. Chavan, I beg
to lay on the Table a copy of the Navy
(Pay and Allowances) Regulations
1966, published in Notification No.
SRO. 1-E in Guzette of India dated
the 5th January, 1988 under section
185 of the Navy Act, 1857. [Placed
in Library. See No. LT-5402/66].

Recorp orF DIBCUBSION BETWEERN CHmw
or AmMy STary, Inpia amp C-me-C,
Paxmstan Aamy,

Shri A M. Thomas: On behsalf of
Shri Y. B. Chavan, I beg to lay on the
Table a copy of Racord of discussion
at Rawalpindi on #th and 10th Feb-
ruary, 18668, between Chief nf Army

Staff, India and C-in-C, Pakistan
Army. [Placed A Library. See No.
LT-3493(68).



